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ORDERS OF THE TRIBUNAL 

Fv-) comll~-iq~,~'l P1. 

Crder d4.ter] ~~1~12,1'3 

Fleard Shri S-Kol"Jash, learned counscl, f,~,r 

tho z*.3plicant and Shri R#C,Rath, learnc~,--*14 

Standing Counsel(on whom a copy 

h'.3Ls been served) appearing on btahalf of t-Ine 

Re, spondents-Railways. 

Prayer has been made in this 	-E-"il0f1 

ixjelor Section V'~ of the A*T,,ACt, 1985 that th~-, I 

dated 4.7.2,,:),),3 
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ORDERS OF THE TRIBUNAL 

has not-, C t,jll"~r -,,V..t tho (inis 	j~jatice as 

-Fhe Applicant iias been given only oroforma 

prorrotion w.e.". 1.1.1984. Minis would mean 

that the ;pplicant will not be, entitled to 

arrear salary to the upgraded post equal to the 

pay drawn by his.iTmediate junior. During the 

hearing of -the matter, it also came tD our 

notice that tthe order dat-P-d 4.7.2003 passed by 

t1he Chief Personnel Office.r of the South 

Lastern Railway is to be implemented now by the 

successor Railway, i.e., East Coast Rly, 

consequent qpon the bifurcation of the South 

w.e.f. 1.4.20,03. fjowever, as 

the arievance of the Applicant was -finally 

disoosed of on our direction by the Chief 2 

Personnel Officer, S.'"E.Railway and his order 

witli regard Ito jranLJ_ng of financial benefits 

conseauent ur~on restoration of -his seniority 

relate -to the period of pre-bifurcation of 

the Railways, the Applicant should file a 

representation before the said Chief Personnel 

Officer for reconsideration of the order passed 

by him on 4.7 .2003 at para 2.3 and to issue 

:Curther such order as may be admissible under 

rules with regard to grant of benefits of pay 

fixation at the higher grade consequent u-LAh 

restoration of his seniority -position above 

Sus ian ta IdUIN-Aherjee, R rKe. Bane rJee and S*P., 

Dasgupta. 	 direct that the Appli,~,~3nt 

would submithis renresentation before the 

Chief Personnel Officer of' S&E.RaijT,,ja,,, within 

of '~iirtf fro- thi-a riate of 



re-ceipt of this orcler and upon receipt of such a 

reoresentation the said functionary, i.e., Chief Personnel 

Officer of the South Eastern Railway should dispose of the 

same within a period of sixty days of its, receipt. 

With the above directions, this O.-A. is disposed 
of at the admission stage. No costs. 

Send copies of this order along with copies of 

the OoA. to the Respondents and free copies of this onler 

be given to the learned counsel. for both the sides. 
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